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CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR 

Garavs Building 15, Civil Lines, Post bag No. 6, JABALPUR—482001

.... ....... . .... .̂..Applicant <S)

VERSUS

................................................................................... ................Respondent (S)
• .. . •

A copy of the ORDER .dated—. \$> 5?.....  ....... passed by the Hon’ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.

To, ! 10.7.2006
I S h r i A.N. B hatt a longw lth  S h rl C .P .
t
: I^askare, cou n se l fo r  the a p p lic a n t.

; S h r i Y .I.M ehta, Sr.A dv. 'alongw lth S h ri
i

j A .S . Chouhan co u n se l fo r  the respon dents.

| Vide order dated 17 .11 .2005  passed in  

;QA N o.810/04 the respondents were d ir e c ted  

;t o  re-exam ine th e s e n io r i t y  o f  tha a p p lica n t
*

;v i s - a - v i s  the d ir e c t  r e c r u its  ,in accordance
i
jwith th e  variou s p r o v is io n s  referred  t o  in

.p a r tic u la r  the d e c is io n  o f the Supreme 
i . 
jCourt in  V ijayn t*s c a se  and th e d e c is io n  o f
t
ithe Jodhpur Bench in  t h i  case o f  Madan Lai 

Vs.UOI inQA No.404 o f  1992 decided on 

122.12.98 and to  take a d e c is io n  in  t h is
<
■regard a f t e r  g iv in g  an opportunity  t o  th e  

. ir e c t  r e c r u it s .  The respondents were 

j^BO d ir e c te d  th a t w h ile  co n sid er in g  th e
^  I
neply from variou s in te r e s te d  persons in

n esp ect o f  th e opp ortun ity  having been 

g iv en , th e Railway A d m in istration  i s  

required  to  fo llo w  the law la id  down by th e  

Supreme Court in  t h is  regard. The 

respondents were fu rth er  d irec ted  to  comply 

w ith  th e  a fo resa id  d ir e c t io n s  w ith in  4 

months from the d a te  o f  r e c e ip t  o f  a copy  

o f  t h i s  order. The learned cou n sel fo r  

th e  respondents has f i l e d  counter rep ly  

supported by an a f f id a v i t .  The learnsd  

co u n se l for  th e  a p p lica n t has a ls o  argued

' \



that this Tribunal on 18.4.2006 has 

observed as follows s-

"However, it, appears from the 

;order dated 23.1.2006, that the above 

order has not been complied with, 

instead it has been stated by the 

respondents that the case of Vijayan 

or Madan Lai does not apply to the 

facts of the present case%

We have considered the crucial 

aspects of the matter and we are of the 

considered view that this Tribunal cannot 

sit as a court of appeal over the 

findings arrived at by the competent 

authority while considering the applicant!
;.vV. i
(?&$e. '■ We may only see that whether the 

order has been complied with or not.

»&ince the respondents have taken the

action in pursuance to our direction

given in Q& NO.810/04 and considered the

case of the applicant. We do not find

merit in the present CCP. Accordingly, th

same is dismissed and the xk± notices

are-discharged. However, liberty is 

granted to the applicant to file a



'

(oi . • -n .v

is 3 it

fresh Qfc, if he still feels aggrieved,

■\ <?> In view of the above# the present

J  fCGP is dismissed*
r €

? (A.K.Oaur)
> Judicial Member

s f y u
(Dr.G.C.Srivastava; 
Vice Chairman
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